IN THE SUPREME COURT OF | NDI A
Cl VI L APPELLATE JURI SDI CTI ON

G VIL APPEAL NO 301 OF 2010
(Arising out of S.L.P. (C No.3654 of 2009)

Assi stant Comm ssi oner, Conmmercial Tax ... Appel I ant (s)
Ver sus
M's. Shyam Tradi ng Corporation ... Respondent (s)

O R D E R

Leave granted.

None appears for the respondent, though served.

The inpugned order, as usual, is a cryptic order.
Be that as it my, the inpugned order has been passed
before the decision of this Court in the case of Assistant
Commercial Taxes Oficer vs. Baja] Electricals Limted,
reported in 2009 (1) S.C C.308. Hence, the inpugned order
is set aside and the matter is remtted to the Hi gh Court
for de novo consideration in the |light of the decision of
this Court, if applicable, in the case of Baja]

Electricals Limted [supra].
The civil appeal is, accordingly, allowed wth no

order as to costs.

[ SWATANTER KUVAR]

New Del hi ,
January 15, 2010.



